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Counter filed,copy served.If s submitted on behalf
of the Respondents that the applicant was relieved on
11,5.90 i.e. prior to passing of the in{:erim order on
26.7.90.That being the position, t}\ne stay order has really
become infrutuocus from the very_ beginning. Counter to the
main application be filed by 9.10,90.
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A memo is filed by the Advocate for the
applicant that he has received no further instructions

from the applicant. The applicant is absent on repeated

call. The application is dismissed for default.
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